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INTERIM BAIL APPLICATION

FIR No. : 91/18

PS: CIVIL LINES

State v. VIJAY @ MALLY
U/S: 302,201,34 IPC

06.06.2020.

Present: Mr. Manoj Garg,Ld. Addl. PP for the State through
VC
Mr.Diwakar Chaudhary, Ld. Counsel from DLSA for
Accused through VC.

1. Observations given by Hon'ble High Court of Delhi in

W.P.(C) No. 2945/2020 dated 23.03.2020 in case titled as “Shobha
Gupta and Ors. v. Union of India & Ors.”, Hon'ble Supreme Court of
India in Suo Moto W.P(C) No. 1/2020 dated 23.03.2020 and
Revised Advisory Protocol dated 30.03.2020 have been issued by
Ld. District & Sessions Judge (HQ) read with other directions
received from time to time including on 28.03.2020, 07.04.2020,
18.04.2020, 05.05.2020 and 18.05.2020 from Hon'ble High Court
as a result of various meetings of Delhi State Legal Services
Authority, present application is taken up.

Reply filed by the 10. Same is taken on record.

2. Arguments heard.

3 Present application through electronic mode is filed by
DLSA through Jail Superintendent concerned. It is stated that
accused is in JC since for more than two years ( which fact is now
even verified by |0 in his report).

Further, a copy of certificate of good conduct as
well as copy of custody warrant is enclosed with such interim bail
application.

4, Further, a report is filed by I0/SHO concerned. As per
such report, there is no previous conviction or involvement record

of such accused. Further, it is stated that offences alleged
FIRNo.: 91/18; PS: Civil Lines; State v. Vijay @ Mally, U.S. 302,201,34IPC
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against accused are, inter-alia, under Sect
5.

ion 302,201,34 IPC.
In view of above position, facts and circumsfances of
Present case, reply given by 10 and direction by Hon'ble High Court
of Delhi, case of the accused is covered under directions as passed
by Hon'ble High Court, as mentioned above. Further, accused is in
JC since more than two years at present.

As such, in view of the directions by Hon'ble High
Court, applicant/accused is admyitted to interim bail for a period of
45 days from the date of release on furnishing personal bond in
the sum of Rs. 10,000/ to the satisfaction of the Jail
Superintendent concerned. After completion of the interim
bail period applicant shall surrender before concerned Jail
Superintendent. Necessary intimation be sent to concerned Jail
Superintendent accordingly.
5.1. In the facts and circumstances of present case and the
reply filed by the I0/SHO following additional conditions are
imposed on present accused for such interim bail .
i) 'applicant shall not flee from the justice;
ii)applicant shall not tamper with the evidence;
ii)applicant shall not threaten or contact in any manner to the
prosecution witnesses ,
iv)  applicant shall not leave country without permission;
v) applicant shall convey any change of address immediately to the
10 and the court;
vi)applicant shall also provide her mobile number to the 10;
vii) applicant shall mark his attendance before concerned 10 ,and if
he is not available then to concerned SHO, every alternative
/second day through mobile by sharing his location with the SHO
concerned; |
viii) applicant shall further make a call, preferably by audio plus
video mode to concerned IO, and if he is not available then to

concerned SHO, once a week, preferably on Monday between 10
FIR No. : 91/18; PS: Civil Lines; State v. Vijay @ Mally, U.S. 302,201,34I1PC
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am. to5p.m.

ix)Applicant shall keep her such mobile number 'Switched On' at
all the time , particularly between 8 am to 8 pm everyday.

6. It is further directed that before release of
applicant/accused, concerned Jail Superintendent shall ensure
strict compliance of all the relevant directions, more particularly the
directions contained in order dated 13.04.2020, issued by Hon'ble
Apex Court in Suo Moto W.P.(C) No. 01/2020 as well as relevant
directions issued by Hon'ble High Court of Delhi in W.P. (C ) No.
2945/2020 in case titled as 'Shobha Gupta and Ors. V. Union of
India & Ors." and thereafter from time to time as mentioned above.
7. The present application stands disposed off
accordingly. Leamed counsel for the accused is at liberty to collect

the order dasti or through electronic mode.

J-04/Central/THC
Designated Court, for DLSA matters
Central District/06.06.2020
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INTERIM BAIL APPLICATION

FIR No. : 63/18
PS: SARAI ROHILLA
State v. ASHISH

U/S: 302 IPC
06.06.2020.

Present: Mr. Manoj Garg,Ld. Addl. PP for the State through
VC

Mr.Diwakar Chaudhary, Ld. Counsel from DLSA for
Accused through VC.

1. Observations given by Hon'ble High Court of Delhi in
W.P.(C) No. 2945/2020 dated 23.03.2020 in case titled as “Shobha
Gupta and Ors. v. Union of India & Ors.”, Hon'ble Supreme Court of
India in Suo Moto W.P(C) No. 1/2020 dated 23.03.2020 and
Revised Advisory Protocol dated 30.03.2020 have been issued by
Ld. District & Sessions Judge (HQ) read with other directions
received from time to time including on 28.03.2020, 07.04.2020,
18.04.2020, 05.05.2020 and 18.05.2020 from Hon'ble High Court
as a result of various meetings of Delhi State Legal Services
Authority, present application is taken up.

Reply filed by the 10. Same is taken on record.
2. Arguments heard.
3. Present application through electronic mode is filed by
DLSA through Jail Superintendent concerned. It is stated that
accused is in JC since for more than two years ( which fact is now
even verified by 10 in his report).

Further, a copy of certificate of good conduct as
well as copy of custody warrant is enclosed with such interim bail
application. .

4. Further, a report is filed by I0/SHO concerned. As per
such report, there is no previous conviction or involvement record

of such accused. Further, it is stated that offences alleged
FIR No. : 63/18; PS: Sarai Rot_lilla; State v. Ashish, U.S. 302 IPC
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against accused are, under Section 302 IPC.
5. In view of above position, facts and circumstances of
present case, reply given by 10 and direction by Hon'ble High Court
of Delhi, case of the accused is covered under directions as passed
by Hon'ble High Court, as mentioned above. Further, accused is in
JC since more than two years at present.

As such, in view of the directions by Hon'ble High
Court, applicant/accused is admitted to interim bail for a period of
45 days from the date of release on furnishing personal bond in
the sum of Rs. 10,000/~ to the satisfaction of the Jail
Superintendent concerned.  After completion of the interim
bail period applicant shall surrender before concerned Jail
Superintendent. Necessary intimation be sent to concerned Jail
Superintendent accordingly.
5.1. In the facts and circumstances of present case and the
reply filed by the IO/SHO following additional conditions are
imposed on present accused for such interim bail :
i) applicant shall not flee from the justice;
if)applicant shall not tamper with the evidence;
iiapplicant shall not threaten or contact in any manner to the
- prosecution witnesses ,
iv)  applicant shall not leave country without permission;
v) applicant shall convey any change of address immediately to the
10 and the court;
vi)applicant shall also provide her mobile number to the 10;
vii) applicant shall mark his attendance before concerned 10 ,and if
he is not available then to concerned SHO, every alternative
/second day through mobile by sharing his location with the SHO
concerned,
viij) applicant shall further make a call, preferably by audio plus
video mode to concerned 10, and if he is not available then to

concerned SHO, once a week, preferably on Monday between 10
FIR No. : 63/18; PS: Sarai Rohilla; State v. Ashish, U.S. 302 IPC
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ix)Applicant Shall keep her such mobile numper
all the time |, particularly between 8 am to
6. It

Switched On' at
8 pm everyday.

is  further directed that before release of
applicant/accused, concerned Jail Superintendent shall ensure
Strict compliance of all the relevant directions, more particularly the
directions contained in order dated 13.04. 2020, issued by Hon'ble
Apex Court in Suo Moto W.P.(C) No. 01/2020 as well as relevant
directiqns issued by Hon'ble High Court of Delhi in W.P (C ) No.
2945/2020 in case titled as 'Shobha Gupta and Ors. v. Union of
India & Ors." and thereafter from time to time as mentioned above.
7. The present application stands disposed off
accordingly. Learned counsel for the accused is at liberty to collect
the order dasti or through electronic mode.

entral District/06.06.2020

FIR No. : 63/18; PS: Sarai Rohilla; State v. Ashish_. U.S. 302 IPC ‘
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. of such accused. Further, it is stated that offences alleged
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INTERIM BAIL APPLICATION

FIR No. : 67/16
PS: DARYA GANJ

STATE v. DHAN KUMAR GURUNG
U/S: 302,201 IPC

06.06.2020.

Present: Mr. Manoj Garg,Ld. Addl. PP for the State through
VC
Mr.Diwakar Chaudhary, Ld. Counsel from DLSA for
Accused through VC.

1. Observations given by Hon'ble High Court of Delhi in

W.P.(C) No. 2945/2020 dated 23.03.2020 in case titled as “Shobha
Gupta and Ors. v. Union of India & Ors.", Hon’ble Supreme Court of
India in Suo Moto W.P(C) No. 1/2020 dated 23.03.2020 and
Revised Advisory Protocol dated 30.03.2020 have been issued by
Ld. District & Sessions Judge (HQ) read with other directions
received from time to time including on 28.03.2020, 07.04.2020,
18.04.2020, 05.05.2020 and 18.05.2020 from Hon'ble High Court
as a result of various meetings of Delhi State Legal Services

- Authority, present application is taken up.

Reply filed by the 10. Same is taken on record.
2. Arguments heard.
3. Present application through electronic mode is filed by
DLSA through Jail Superintendent concemed. It is stated that
accused is in JC since for more than two years ( which fact is now
even verified by 10 in his report).

Further, a copy of certificate of good conduct as
well as copy of custody warrant is enclosed with such interim bail
application.

4. Further, a report is filed by I0/SHO concerned. As per

such report, there is no previous conviction or involvement record

FIR No. : 67/16; PS: Darya Ganj; State v. Dhan Kumar Gurung, U.S.302,201 IPC
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against accused are, inter-alia, under Section 302, 201 IPC.

5. In view of above position, facts and circumstances of

present case, reply given by 10 and direction by Hon'ble High Court
of Delhi, case of the accused is covered under directions as passed
by Hon'ble High Court, as mentioned above. Further, accused is in
JC since more than two years at present.

As such, in view of the directions by Hon'ble High
Counrt, applicant/accused is admitted to interim bail for a period of
45 days from the date of release on furnishing personal bond in
the sum of Rs. 10,000/~ to the satisfaction of the Jail
Superintendent concerned.  After completion of the interim
bail period applicant shall surrender before concerned Jail
Superintendent. Necessary intimation be sent to concerned Jail
Superintendent accordingly.
5.1. In the facts and circumstances of present case and the
reply filed by the IO/SHO following additional conditions are
imposed on present accused for such interim bail :
i) applicant shall not flee from the justice;
ii)applicant shall not tamper with the evidence;
iii)applicant shall not threaten or contact in any manner to the
prosecution witnesses ,
iv)  applicant shall not leave country without permission;
v) applicant shall convey any change of address immediately to the
10 and the court;
vi)applicant shall also provide her mobile number to the I10;
vii) applicant shall mark his aftendance before concerned 10 ,and if
he is not available then to concerned SHO, every alternative
/second day through mobile by sharing his location with the SHO
concerned;
viii) applicant shall further make a call, preferably by audio plus
video mode to conbemed IO, and if he is not available then to

concerned SHO, once a week, preferably on Monday between 10
- --FIR No. : 67/16; PS: Darya Ganj; State v.‘Dhan Kumar Gurung, U.S.302,201 IPC
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ix)Applicant _shall keep her such mobile number 'Switched On' at

all the time , particularly between 8 am to 8 pm everyday.

6. It is further directed that before release of

applicant/accused, concerned Jail Superintendent shall ensure
strict compliance of all the relevant directions, more particularly the
directions contained in order dated 13.04.2020, issued by Hon'ble
Apex Court in Suo Moto W.P.(C) No. 01/2020 as well as relevant
directions issued by Hon'ble High Court of Delhi in W.P. (C ) No.
2945/2020 in case titled as 'Shobha Gupta and Ors. v. Union of
India & Ors." and thereafter from time to time as mentioned above.

7. The present application stands disposed off
accordingly. Learned counsel for the accused is at liberty to collect

the order dasti or through electronic mode.

(Nayeept Kum r Kashyap)
SJ-04/Central/THC

Designated Caurt, for DLSA matters
Central District/06.06.2020

" FIR No. : 67/16; PS: Darya Ganj; State v. Dhan Kumar Gurung, U.S.302,201 IPC
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INTERIM BAIL APPLICATION

FIR No. : 79/18
PS: BURARI
STATE v. JAVED @ GURILLA

U/S: 302,201, 34 IPC
06.06.2020.

Present: Mr. Manoj Garg,Ld. Addl. PP for the State through
VvC

Mr.Diwakar Chaudhary, Ld. Counsel from DLSA for
Accused through VC.

1. Observations given by Hon'ble High Court of Delhi in
W.P.(C) No. 2945/2020 dated 23.03.2020 in case titled as “Shobha
Gupta and Ors. v. Union of India & Ors.”, Hon'ble Supreme Court of
India in Suo Moto W.P(C) No. 1/2020 dated 23.03,2020 and
Revised Advisory Protocol dated 30.03.2020 have been issued by
Ld. District & Sessions Judge (HQ) read with other directions
received from time to time including on 28.03.2020, 07.04.2020,
18.04.2020, 05.05.2020 and 18.05.2020 from Hon'ble High Court
as a result of various meetings of Delhi State Legal Services
Authority, present application is taken up.

Reply filed by the 10. Same is taken on record.

2. Arguments heard.

3. Present application through electronic mode is filed by
DLSA through Jail Superintendent concerned. It is stated that
accused is in JC since for more than two years ( which fact is now
even verified by 10 in his report).

Further, a copy of certificate of good conduct as
well as copy of custody warrant is enclosed with such interim bail
application.

4. Further, a report is filed by I0/SHO concerned. As per
" such report, there is no previous conviction or involvement record

of such accused. Further, it is stated that offences alleged
FIR No. : 79/18; PS: Buraril; State v. Javed @ Gurilla, U.S. 302,201,34 IPC
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:.gamst acciie:ea:;e, inter-alia, u'rfder Section 302,201,34 IPC.
of above position, facts and circumstances of

present case, reply given by 10 and direction by Hon'ble High Court
of Delhi, case of the accused is covered under directions as passed
by Hon'ble High Court, as mentioned above. Further, accused is in
JC since more than two years at present.

As such, in view of the directions by Hon'ble High
Court, applicant/accused is admitted to interim bail for a period of
45 days from the date of release on furnishing personal bond in
the sum of Rs. 10,000/~ to the satisfaction of the Jail
Superintendent concerned.  After completion of the intenim
bail period applicant shall surrender before concerned Jail
Superintendent. Necessary intimation be sent to concerned Jail
Superintendent accordingly.
5.1. In the facts and circumstances of present case and the
reply filed by the JO/SHO following additional conditions are
imposed on present accused for such interim bail :
i) applicant shall not flee from the justice;
ii)applicant shall not tamper with the evidence;
ii)applicant shall not threaten or contact in any manner to the
prosecution witnesses ,
iv)  applicant shall not leave country without permission;

v) applicant shall convey any change of address immediately to the

|0 and the court;
vi)applicant shall also provide her mobile number to the IO;

vii) applicant shall mark his attendance before concerned 10 ,and if
he is not available then to concerned SHO, every alternative
/second day through mobile by sharing his location with the SHO
concerned; :

viii) applicant shall further make a call, preferably by audio plus
video mode to concerned 10, and if he is not available then to

" concerned SHO, once a week, preferably on Monday between 10 |
PS: Burari; State v. Javed @ Gurilla, US 302,201,34 IPC :

FIR No. : 79/18;

scanned with Lamscanhi



)

am.toSpm.

iX)Ap
JApplicant shall keep her such mobile number ‘Switched On* at

all the ti 1
the time , particularly between 8 am to 8 pm everyday.

6. ] ;
It is further directed that before release of

apé!lwnﬁamused, concemed Jail Superintendent shall ensure
strict compliance of all the relevant directions, more particularly the
directions contained in order dated 13.04.2020, issued by Hon'ble
Apex Court in Suo Moto W.P.(C) No. 01/2020 as well as relevant
directions issued by Hon'ble High Court of Delhi in W.P. (C ) No.
2945/2020 in case fitled as 'Shobha Gupta and Ors. V. Union of
India & Ors." and thereafter from time to time as mentioned above.

1. The present application stands disposed Off
accordingly. Leamed counsel for the accused is at liberty to collect

the order dasti or through electronic mode.

(Na umar Kashyap)
ASJ-04/Central/THC
Designated urt, for QLSA matfters

Central District/06.06.2020

FIR No. : 79/18; PS: Burari; State v. Javed @ Gurilia, U.S. 302.201 341PC
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INTERIM BAIL APPLICATION

FIR No. : 142/18

PS: DARYAGANJ

STATE v. BANTI @ MUKESH@KALIYA PASWAN
U/S: 302,201,34 IPC

06.06.2020.

Present: Mr. Manoj Garg,Ld. Addl. PP for the State through
VC
Mr.Diwakar Chaudhary, Ld. Counsel from DLSA for
Accused through VC.

1. Observations given by Hon'ble High Court of Delhi in

W.P.(C) No. 2945/2020 dated 23.03.2020 in case titled as “Shobha
Gupta and Ors. v. Union of India & Ors.”, Hon'ble Supreme Court of
India in Suo Moto W.P(C) No. 1/2020 dated 23.03.2020 and
Revised Advisory Protocol dated 30.03.2020 have been issued by
Ld. District & Sessions Judge (HQ) read with other directions
received from time to time including on 28.03.2020, 07.04.2020,
18.04.2020, 05.05.2020 and 18.05.2020 from Hon'ble High Court
as a result of various meetings of Delhi State Legal Services
Authority, present application is taken up.

Reply filed by the 10. Same is taken on record.
2. Arguments heard.
3. Present application through electronic mode is filed by
DLSA through Jail Superintendent concerned. It is stated that
accused is in JC since for more than two years ( which fact is now
even verified by 10 in his report).

Further, a copy of certificate of good conduct as
well as copy of custody warrant is enclosed with such interim bail
application.

4. Further, a report is filed by 10/SHO concerned. As per
such report, there is no previous conviction or involvement record
of such accused. Further, it is stated that offences alleged

FIR No. : 142/48; PS: Darya Ganj; State v. Bantl @ Mukesh @ Kallya Paswan Javed @ Gurilla, U.S.302,201,34 IPC
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against accused are, inter-alia under Section 302,201,34 IPC.

5. In view of above position, facts and circumstances of

present case, reply given by 10 and direction by Hon'ble High Court

of Delhi, case of the accused is covered under directions as passed

by Hon'ble High Court, as mentioned above. Further, accused is in

JC since more than two years at present.

As such, in view of the directions by Hon'ble High

Court, applicant/accused is admitted to interim bail for a period of

45 days from the date of release on furnishing personal bond in

the sum of Rs. 10,000/- to the satisfaction of the Jail .After

completion of the interim bail period applicant shall surrender

before concerned Jail Superintendent. Necessary intimation be

sent to concerned Jail Superintendent accordingly.

5.1. In the facts and circumstances of present case and the

reply filed by the I0/SHO following additional conditions are

imposed on present accused for such interim bail :

i) applicant shall not flee from the justice;

ii)applicant shall not tamper with the evidence;

ii)applicant shall not threaten or contact in any manner to the

prosecution witnesses ,

iv)  applicant shall not leave country without permission;

v) applicant shall convey any change of address immediately to the

10 and the court;

vi)applicant shall also provide her mobile number to the 10;

vii) applicant shall mark his attendance before concerned 10 ,and if

he is not available then to concemed SHO, every alternative

/second day through mobile by sharing his location with the SHO

concerned; i oo
- viii) applicant shall further make a call, preferably by audio plus

video mode to concerned 10, and if he is not available then to

concerned SHO, once a week, preferably on Monday between 10

am.toSp.m. .

FIR No. : 142/18; PS: Darya Ganj; State v Banti @ Mukesh @ Kaliya Paswan Javed @ Gurilla, U.5.302,201,34 !PC
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ix)Applicant shall keep her such mobile number ‘Switched On’ at
all the time , particularly between 8 am to 8 pm everyday.

6. It is further directed that before release of
applicant/accused, concerned Jail Superintendent shall ensure
strict compliance of all the relevant directions, more particularly the
directions contained in order dated 13.04.2020, issued by Hon'’ble
Apex Court in Suo Moto W.P.(C) No. 01/2020 as well as relevant
directions issued by Hon'ble High Court of Delhi in W.P. (C ) No.
2945/2020 in case titled as ‘Shobha Gupta and Ors. v. Union of
India & Ors.' and thereafter from time to time as mentioned above.
7. The present application stands disposed off
accordingly. Leamned counsel for the accused is at liberty to collect

the order dasti or through electronic mode.

(Naveen Kumar Kashyap)
_ entral/THC
Designated Coppt, for DLSA matters

Central District/06.06.2020

i AL . dammae. AS: Manm Ranl State v aanﬂoMuthKalmPaswanJawdeGurﬂh U.5302201 34 IPC
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INTERIM BAIL APPLICATION

FIR No. : 226/17
PS: KOTWALI

STATE v. VIKESH MONDAL
u/S: 302 IPC

06.06.2020.

Present: Mr. Manoj Garg,Ld. Addl. PP for the State through

vVC
Mr.Diwakar Chaudhary, Ld. Counsel from DLSA for

Accused through VC.

i Observations given by Hon'ble High Court of Delhi in
W.P.(C) No. 2945/2020 dated 23.03.2020 in case titled as “Shobha
Gupta and Ors. v. Union of India & Ors.”, Hon’ble Supremé Court of
india in Suo Moto W.P(C) No. 1/2020 dated 23.03.2020 and
Revised Advisory Protocol dated 30.03.2020 have been issued by
Ld. District & Sessions Judge (HQ) read with other directions
received from time to time including on 28.03.2020, 07.04.2020,
18.04.2020, 05.05.2020 and 18.05.2020 from Hon'ble High Court
as a result of various meetings of Delhi State Legal Services

Authority, present application is taken up.
Reply filed by the 10. Same is taken on record.

2. Arguments heard.
3. Present application through electronic mode is filed by
ndent concemed. It is stated that

DLSA through Jail Superinte
accused is in JC since for more than two years ( which fact is now

even verified by 10 in his report).
Further, a copy of certificate of good conduct as

well as copy of custody warrant is enclosed with such interim bail

application.

4. Further, a report i
previous conviction or involveme

tated that offences alleged

s filed by I0/SHO concemed. As per

such report, there is No nt record

of such accused. Further, it is s

FIR No. : 226/17; PS: Kotwali; State V. Vikesh Mondal, us.3021PC
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against accused are, under Section 302 IPC.

5 In vi
. n iti
view of above position, facts and circumstances of

present case, reply given by 10 and direction by Hon'ble High Court
of Delhi, case of the accused is covered under directions as passed
by Hon'ble High Court, as mentioned above, Further, accused is in
JC since more than two years at present.

As such, in view of the directions by Hon'ble High
Court, applicant/accused is admitted to interim bail for a period of
45 days from the date of release on furnishing personal bond in
the sum of Rs. 10,000/ to the satisfaction of the Jail
Superintendent concerned.  After completion of the interim
bail period applicant shall surrender before concerned Jail
Superintendent. Necessary intimation be sent to concerned Jail
Superintendent accordingly.
5.1. In the facts and circumstances of present case and the
reply filed by the I0/SHO following additional conditions are
imposed on present accused for such interim bail :
i) applicant shall not flee from the justice;
ii)applicant shall not tamper with the evidence,
iii)applicant shall not threaten or contact in any manner fo the
prosecution witnesses ,
iv)  applicant shall not leave country without permission;
v) applicant shall convey any change of address immediately to the
10 and the court;
vi)applicant shall also provide her mobile number to the 10;
vii) applicant shall mark his attendance before concerned 10 ,and if
he is not ‘available then fo concemed SHO, every altemnative
/second day through mobile by sharing his location with the SHO
concerned; ‘ |
viii) applicant shall further make a call, preferably by audio plus
video mode to concerned IO, and if he is not available then to

- concerned SHO, once a week, preferably on Monday between 10
FIR No. : 226/17; PS: Kotwali; State v. Vikesh Mondal, u.s;_soz IPC
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amioSpm

;’{‘I);ZP;‘:;’" ;::::: :Ie:p her such mobile number 'Switched On' at
. y between 8 am to 8 pm everyday.

6. It is further directed that before release of
applicant/accused, concemed Jail Superintendent shall ensure
strict compliance of all the relevant directions, more particularly the
directions contained in order dated 13.04.2020, issued by Hon'ble
Apex Court in Suo Moto W.P(C) No. 01/2020 as well as relevant
directions issued by Hon'ble High Court of Delhi in W.F. (C ) No.
2945/2020 in case titled as 'Shobha Gupta and Ors. v. Union of
India & Ors.' and thereafter from time to time as mentioned above.
7. The present application stands disposed off
accordingly. Leamed counsel for the accused is at liberty to collect

the order dasti or through electronic mode.

ayeen\Kumar Kashyap)
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INTERIM. PAIL APPLICATION

FIR No. : 238/14

PS: CHANDNI MAHA

STATE v. LACCHI RA
UIS: 302,201,34

06.06.2020.

Present: Mr. Manaj Garg,Ld. Addl. PP for the State through
VvVC
Mr.Diwakar Chaudhary, Ld. Counsel from DLSA for
Accused through VC.

1. Observations given by Hon'ble High Court of Delhi in

W.P.(C) No. 2945/2020 dated 23.03,2020 in case titled as “Shohha
Gupta and Ors. v. Union of India & Ors.” Hon'ble Supreme Court of
India in Suo Moto W.P(C) No. 1/2020 dated 23,03.2020 and
Revised Advisory Protocol dated 30.03.2020 have heen issued by
Ld. District & Sessions Judge (HQ) read with other directions
received from time to time including on 28.03,2020, 07.04.2020,
18.04.2020, 05.05.2020 and 18.05.2020 from Hon'ble High Court
as a result of various meetings of Delhi State Legal Services
Authority, present application is taken up.

Reply filed by the 10. Same is taken on record.
2. Arguments heard.
3. Present application through electronic mode is filed by
DLSA through Jail Superintendent concerned. It is stated that
accused is in JC since for more than two years ( which fact is now
even verrfred by 10 in his report).

" Further, a copy of certificate of good conduct as
well as copy of custody warrant is enclosed with such interim bail
application.

4. Further, a report is flled by |0/SHO concerned. As per

such report there is no.previous conviction or involvement record

of such accused Further, It Is stated that offences a"eged T
FIR No. ; 238/14; Ps chnndnl Mahnl. Stato v. Lacchl Ram.Us 302.201 34|Pc , ;
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agai .
gainst accused are, inter-alia, under Section 302, 201,34 IPC.

O : B
In view of above position, facts and circumstances of

present case, reply given by 10 and direction by Hon'ble High Court
of Delhi, case of the accused is covered under directions as passed
by Hon'ble High Court, as mentioned abd\)e. Further, accused I8 in
JC since more than two years at present.

As such, in view of the directions by Hon'ble High

Court, applicant/accused is admitted to interim bail for a period of
45 days from the date of release on furnishing personal bond in
the sum of Rs. 10,000/- to the satjsfaction of the Jail
Superintendent concerped.  After completion of the interim
bail period applicant shall surrender before concerned Jail
Superintendent. Necessary intimation be sent to concerned Jail
Superintendent accordingly.

'5.1. In the facts and cfrcumstances of present case and the
reply filed by the I0/SHO following additional conditions are
imposed on present accused for such interim bail :

i) applicant shall not flee from the justice;

ii)applicant shall not tamper with the evidence;

iiijapplicant shall not threaten or contact in any manner to the
prosecution witnesses , |

iv)  applicant shall not leave country without permission;

v) applicant shall convey any change of address immediately to the
|0 and the court; .

vi)applicant shall also provide her mobile number to the 10;

vii) applicant shall mark his attendance before concerned 10 ,and if
he is not available then to concerned SHO, every alternative
/second day through mobile by sharing his location with the SHO

concerned; | 7
viij) applicant shall further make a call, preferably by audio plus

ideo mode to concerned 10, and if he is not available then to

concerned SHO, once a week, preferably on Monday beMegn 0.

EIR No. : 238/14; PS: Chandni Mahal; State v. Lacchi Ram, U.S. 30_2,201.34 IPC
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am.to5pm.

iX)Appli
)Applicant shall keep her such mobile number 'Switched On' at

all the time |, particularly between 8 am to 8 pm everyday.

6. i ]
It is further directed that before release of

aPPIicanVaccused, concerned Jail Superintendent shall ensure
strict compliance of all the relevant directions, more particularly the
directions contained in order dated 13.04.2020, issued by Hon'ble
Apex Court in Suo Moto W.P(C) No. 01/2020 as well as relevant
directions issued by Hon'ble High Court of Delhi in W.P. (C ) No.
2945/2020 in case titled as 'Shobha Gupta and Ors. v. Union of
India & Ors." and thereafter from time to time as mentioned above.

7. The present application stands disposed off
accordingly. Learned counsel for the accused is at liberty to collect

the order dasti or through electronic mode.

SJ-04/Central/THC
Designated Cgurt, for DLSA matters
entral District/06.06.2020

FIR No. : 238/14; PS: Chandni Mahal; State v. Lact_:hi Ram, U.S, 302,201,34 IPC: 5
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INTERIM BAIL APPLIGATION

FIR No. : 243/17
PS: BURARI

STATE v. FIROJ

UIS: 302,120-B IPC &
25,27,54 ,59 A.Act

06.06.2020.

Present: Mr. Manoj Garg,Ld. Addl. PP for the State through
VC
Mr.Diwakar Chaudhary, Ld. Counsel from DLSA for
Accused through VC.

1. Observations given by Hon'ble High Court of Delhi

in W.P.'(C) No. 2945/2020 dated 23.03.2020 in case fitldd as
“Shobha Gupta and Ors. v. Union of India & Ors.”, Hon'ble
Supreme Court of India in Suo Moto W.P.(C) No. 1/2020 dated
23.03.2020 and Revised Advisory Protocol dated 30.03.2020
have been issued by Ld. District & Sessions Judge (HQ) read
with other directions received from time to time including on
28.03.2020, 07.04.2020, 18.04.2020, 05.05.2020 and
18.05.2020 from Hon'ble High Court as a result of various
meetings of Delhi State Legal Services Authority, present
application is taken up.
Reply filed by the 10. Same is taken on record.

2. Arguments heard.

3. . Present application through electronic mode is filed
by DLSA through Jail Superintendent concemed. Itis stated that
accused is in JC since for more than two years ( which fact is

now even verified by 10 in his report). | .
Further, a copy of certificate of good conduct as

well as copy of custody warrant is enclosed with such interim'

~ ball apphcatlon ’ e A
Y § ~ Further, a report is f led by IO/SHO concemed As : o

FIR No. : 243[17 PS: Burarl State v. FIrOj U.s. 302, 120-BIPC&25275459 ARG & i g i :
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per report of the 10, this is a case of multiple murder involving
murder of six family members of the same family on different
dates in a planned manner. Further, it is stated that public
witnesses are yet to be examined. It is further stated that
accused Firoj played a vital role and at his instance two of the
dead bodies were recovered.

S. As such, in the background of such facts and
circumstances ,heinous nature of crime coupled with the fact
that public witnesses are not examined and the the possibility of
threatening the witnesses & tampering the evidence, this court is
not inclined to grant interim bail at this stage.

6. But needless to say that Jail Superintendent need to take
every possible care ,inside the jail ,regarding health and well
being of such accused.

7. Learned counsel for the accused is at liberty to

collect the order dasti or through electronic mode.

Designated Co
Central DlstnctIOG 06 2020

FIR No. : 243/17; PS: Burari; State V. Fll'bj u.s. 302 120 B IPC& 25,27,64,59, A.Act
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INTERIM BAIL APPLICATION

FIR No. : 445/14

PS: BURARI

STATE v. LAL CHAND @LALA
U/S: 302,201,34 IPC

06.06.2020.

Present: Mr. Manoj Garg,Ld. AddI. PP for the State through
VvC
Mr.Diwakar Chaudhary, Ld. Counsel from DLSA for
Accused through VC.

1. Observations given by Hon'ble High Court of Delhi in

W.P.(C) No. 2945/2020 dated 23. 03.2020 in case titled as “Shobha
Gupta and Ors. v. Union of India & Ors. » Hon'ble Supreme Court of
India in Suo Moto W.P(C) No. 1/2020 dated 23.03.2020 and
Revised Advisory Protocol dated 30. 03.2020 have been issued by i
Ld. District & Sessions Judge (HQ) read with other directions
received from time to time including on 28.03.2020, 07.04.2020,
18.04.2020, 05.05.2020 and 18.05.2020 from Hon'ble High Court
as a result of various meetings of Delhi State Legal Services
Authonty present application is taken up.

Reply filed by the 10. Same is taken on record.
2. Arguments heard.
3. Present application through electronic mode is filed by
DLSA through Jail Superintendent concerned. It is stated that
accused is in JC since for more than two years ( which fact is now
even verified by 10 in his report).

Further, a copy of certificate of good conduct as
well as copy of custody warrant is enclosed with such interim bail
application.

4. Further, a report is filed by IO/SHO concerned. As per
such report, there is no previous conviction or involvement record

of such accused. Further, it is stated that offences alleged
FIR No. : 445/14; PS: Burari; State v. Lal Chand @ Lala, U.S.302,201,34 IPC
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against accused are, inter-alla, under Sectlon 302,201,34 IPC.
5. In view of above position, facts and circumstances of
present case, reply given by 10 and direction by Hon'ble High Court
of Delhi, case of the accused is covered under directions as passed
by Hon'ble High Court, as mentioned above. Further, accused is in
JC since more than two years at present.

As such, in view of the directions by Hon'ble High
Court, applicant/accused is admitted to interim bail for a period of
45 days from the date of release on furnishing personal bond in
the sum of Rs. 10,000/- to the satisfaction of the Jail
Superintendent concemned.  After completion of the interim
bail period applicant shall surrender before concemed Jail
Superintendent. Necessary intimation be sent to concemed Jail
Superintendent accordingly.
5.1. In the facts and circumstances of present case and the
reply filed by the I0/SHO following additional conditions are
imposed on present accused for such interim bail :
i) applicant shall not flee from the justice;
ii)applicant shall not tamper with the evidence;
ii)applicant shall not threaten or contact in any manner to the
prosecution witnesses ,
iv)  applicant shall not leave country without permission;
v) applicant shall convey any change of address immediately to the
10 and the court;
vi)applicant shall also provide her mobile number to the 10;
vii) applicant shall mark his attendance before concemed 10 ,and if
he is not available then to concemed SHO, every aitemative
/second day through mobile by sharing his location with the SHO
concemned,
viii) applicant shall further make a call, preferably by audio plus
video mode to concemed 10, and if he is not available then to

concemed SHO, once a week, preferably on Monday between 10
FIR No. : 445/14; PS: Burari; State v. Lal Chand @ Lala, u.s.soz,m 34 IPC
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ix)Applicant shall keep her such mobile number 'Switched On' at
all the time , particularly between 8 am to 8 pm everyday.

6. It is further directed that before release of
applicant/accused, concemed Jail Supenintendent shall ensure
strict compliance of all the relevant directions, more particularly the
directions contained in order dated 13.04.2020, issued by Hon'ble
Apex Court in Suo Moto W.P(C) No. 01/2020 as well as relevant
directions issued by Hon'ble High Court of Delhi in W.P. (C ) No.
2945/2020 in case titled as 'Shobha Gupta and Ors. v. Union of
India & Ors.' and thereafter from time to time as mentioned above.
7. The present application stands disposed off
accordingly. Learned counsel for the accused is at liberty to collect
the order dasti or through electronic mode.

Designated Cdurt, for DLSA matters
Central District/06.06.2020

FIR No. : 445/4; PS: Burari; State v. Lal Chand @ Lala, U.8.302,201,34 IPC
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INTERIM BAIL APPLICATION

FIR No. : 5632/14
PS: SUBZI MANDI
STATE v. VIJAY
U/S: 302,307,34 IPC

06.06.2020.

Present: Mr. Manoj Garg,Ld. Addl. PP for the State through
VC '
Mr.Diwakar Chaudhary, Ld. Counsel from DLSA for
Accused through VC.

1. Observations given by Hon'ble High Court of Delhi in

W.P.(C) No. 2945/2020 dated 23.03.2020 in case titled as “Shobha
Gupta and Ors. v. Union of India & Ors.”, Hon'ble Supreme Court of
India in Suo Moto W.P.(C) No. 1/2020 dated 23.03.2020 and
Revised Advisory Protocol dated 30.03.2020 have been issued by
Ld. District & Sessions Judge (HQ) read with other directions
received from time to time including on 28.03.2020, 07.04.2020,
18.04.2020, 05.05.2020 and 18.05.2020 from Hon'ble High Court
as a result of various meetings of Delhi State Legal Services
Authority, present application is taken up.

Reply filed by the 10. Same is taken on record.
2. Arguments heard.
3. Present application through electronic mode is filed by
DLSA through Jail Superintendent concemed. It is stated that
accused is in JC since for more than two years ( which fact is now
even verified by 10 in his report).

Further, a copy of certificate of good conduct as
well as copy of custody warrant is enclosed with such interim bail
application.

. 4. Further, a report is filed by I0/SHO concerned. As per

such report, there is no previous conviction or involvement record

of such accused. Further, it is stated that offences alleged
FIR No. : 532/14; PS: Subzi Mandi; State v. Vijay, U.5:302,307,34 IPC
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against accused are, inter-alia, under Section 302,307,34 IPC.
5. In view of above position, facts and circumstances of
present case, reply given by 10 and direction by Hon'ble High Court
of Delhi, case of the accused is covered under directions as passed
by Hon'ble High Court, as mentioned above. Further, accused is in
JC since more than two years at present.

As such, in view of the directions by Hon'hle High
Court, applicant/accused is admitted to interim bail for a period of
45 days from the date of release on furnishing personal bond in
the sum of Rs. 10,000/ to the satisfaction of the Jail
Superintendent concerned.  After completion of the interim
bail period applicant shall surrender before concerned Jail
Superintendent. Necessary intimation be sent to concerned Jail
Superintendent accordingly.
5.1. In the facts and circumstances of present case and the
reply filed by the I0O/SHO following addjtional conditions are
imposed on present accused for such interim bail :
)] applicant shall not flee from the justioé;
i) applicant shall not tamper with the evidence;
iii)applicant shall not threaten or contact in any manner to the
prosecution witnesses ,
iv)  applicant shall not leave country without permission;,
v) applicant shall convey any change of address immediately to the
10 and the court;
vi)applicant shall also provide her mobile number to the I10;
vii) applicant shall mark his attendance before concerned 10 ,and if
he is not available then to concerned SHO, every alternative
/second day through mobile by sharing his location with the SHO
concerned,;
viii) applicant shall further make a call, preferably by audio plus
video mode to concerned 10, and if he is not available then to

concerned SHO, once a week, preferably on Monday between 10
FIR No. : 632/14; PS: Subzi Mandi; State v. Vijay, U.5.302,307,34 IPC
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am.to5p.m.

ix)Applicant shall keep her such mobile number ‘Switched On' at
all the time , particularly between 8 am to 8 pm everyday.

6. It is further directed that before release of
applicant/accused, concerned Jail Superintendent shall ensure
strict compliance of all the relevant directions, more particularly the
directions contained in order dated 13.04. 2020, issued by Hon'ble
Apex Court in Suo Moto W.P(C) No. 01/2020 as well as relevant
directions issued by Hon'ble High Court of Delhi in W.P. (C ) No.
2945/2020 in case titled as 'Shobha Gupta and Ors. v. Union of
India & Ors.’ and thereafter from time to time as mentioned above.
7. The present application stands disposed off
accordingly. Learmed counsel for the accused is at liberty to collect
the order dasti or through electronic mode.

Central District/06.06.2020

FIR No. : 532/14; PS: Subzi Mandi; State v. Vijay, U.S.302,307,34 IPC
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INTERIM BAIL APPLICATION

FIR No. : 605/17
PS: NDRS

STATE v. DHARMENDER
U/S: 302,120B IPC

06.06.2020.

Present: Mr. Manoj Garg,Ld. Addl. PP for the State through

VvC
Mr.Diwakar Chaudhary, Ld. Counsel from DLSA for

Accused through VC.

1. Observations given by Hon'ble High Court of Delhi in
W.P.(C) No. 2945/2020 dated 23.03. 2020 in case titled as “Shobha
Gupta and Ors. v. Union of India & Ors.”, Hon'ble Supreme Court of
India in Suo Moto W.P(C) No. 1/2020 dated 23.03.2020 and
Revised Advisory Protocol dated 30.03.2020 have been issued by
Ld. District & Sessions Judge (HQ) read with other directions
received from time to time including on 28.03.2020, 07.04.2020,
18.04.2020, 05.05.2020 and 18.05.2020 from Hon'ble High Court
as a result of various meetings of Delhi State Legal Services
Authority, present application is taken up.

Reply filed by the 10. Same is taken on record.
2. Arguments heard.
3. Present application through electronic mode is filed by
DLSA through Jail Superintendent concemed. It is stated that
accused is in JC since for more than two years ( which fact is now
even verified by 10 in his report).

Further, a copy of certificate of good conduct as
well as copy of custody warrant is enclosed with such interim bail
application.

4, Further, a report is filed by I0O/SHO concerned. As per
such report, there is no previous conviction or involvement record

of such accused. Further, it is stated that offencés alleged
FIR No. : 805/17; PS: NDRS; State v. Dharmender, U.S.302,1208 Il"C
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against accused are, inter-alia, under Section 302,120-B IPC.
5. In view of above position, facts and circumstances of
present case, reply given by |0 and direction by Hon'ble High Court
of Delhi, case of the accused is covered under directions as passed
by Hon'ble High Court, as mentioned above. Further, accused is in
JC since more than two years at present.

As such, in view of the directions by Hon'ble High
Court, applicant/accused is admitted to interim bail for a period of
45 days from the date of release on furnishing personal bond in the
sum_of Rs. 10,000/- to the satisfaction of the Jail

Superintendent concerned ,including subject to verification of

his current permanent address .
After completion of the interim bail period applicant shall surrender
before concerned Jail Superintendent. Necessary intimation be
sent to concerned Jail Superintendent accordingly.
5.1. In the facts and circumstances of present case and the
reply filed by the I0/SHO following additional conditions are
imposed on present accused for such interim bail :
i) applicant shall not flee from the justice;
ii)applicant shall not tamper with the evidence;
iii)applicant shall not threaten or contact in any manner to the
prosecution witnesses ,
iv)  applicant shall not leave country without permission;
v) applicant shall convey any change of address immediately to the
10 and the court;
vi)applicant shall also provide her mobile number to the 10;
vii) applicant shall mark his attendance before concerned 10 ,and if
he is not available then to concemed SHO, every altemative
/second day through mobile by sharing his location with the SHO
concerned; .

(/\ viii) applicant shall further make a call, preferably by audio plus

video mode to concerned 10, and if he is not available then to
FIR No, : 808/17; P8: NDRS; State v. Dharmender, U.8. 302,1208 IPC
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concerned SHO, once a week, preferably on Monday between 10
a.m.to5p.m. -
ix)Applicant shall keep her such mobile number ‘Switched On" at
all the time , particularly between 8 am to 8 pm everyday.
r 2%
6. It is further directed that before release of
applicant/accused, concerned Jail Superintendent shall ensure
strict compliance of all the relevant directions, more particularly the
directions contained in order dated 13.04.2020, issued by Hon'ble
Apex Court in Suo Moto W.P.(C) No. 01/2020 as well as relevant
directions issued by Hon'ble High Court of Delhi in W.P. (C ) No.
2945/2020 in case titled as 'Shobha Gupta and Ors. v. Union of
India & Ors.' and thereafter from time to time as mentioned above.
7. The présent application stands disposed off
accordingly. Learned counsel for the accused is at liberty to collect

the order dasti or through electronic mode.

(Navé¢egn Kumar Kashyap)
ASJ-04/Central/THC

Designated Court, for DLSA matters
Central District/06.06.2020

FIR No. : 605/17; PS: NDRS; State v. Dharmender, U.S. 302,120B IPC

‘Scanned with CamScann:



